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Judgement

J.N. Singh, J.—From Annexures-1 and 1/A, it appears that petitioners and others
had moved this Court against orders of their transfer. The writ applications have
been entertained and their transfer orders have been stayed by this Court. The
said applications are still pending. However, taking note of the said order,
Regional Deputy Director of Education, Saharsa has issued orders on the basis of
which the District Education Officer has issued orders as contained in Annexure-3
by which salary of the petitioners and others has been ordered to be paid from
different schools. Learned counsel for the petitioners submits that since transfer
orders of the petitioners were stayed by this Court and the matter is still pending
and the posts on which they were working in the parent schools are still vacant,
their salary should be paid from their parent schools and not from different
schools.

2. If the said orders of this Court in respective writ applications of petitioners are
in operation, effect of the same is that they still continue in their parent schools.
In the circumstances, it is obvious that they are to be paid their salary against
the posts on which they were working prior to their transfer. This writ application
is, accordingly, allowed with a direction to the respondent-District Education
Officer, Supaul to issue orders for payment of salary to the petitioners from their
parent schools against the posts on which they were working prior to their
transfer, in the light of the said order of this Court. In this regard, appropriate

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/md-nurullah-and-others-appellant-… Page 1 of 2



order must be issued by the District Education Officer within two weeks from the
date of receipt/production of a copy of this order.
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